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ENVIRONMENT, SCIENCE TECHNOLOGY & CLIMATE CHANGE DEPARTMENT
NOTIFICATION
Shimla-2, the 13th January, 2025
No. STE-F (1) 1/2017.—The Governor, Himachal Pradesh is pleased to notify the

Intellectual Property Rights (IPR) Policy for the State of Himachal Pradesh as per enclosed
226—TST94 / 2025—21—01—2025 (11977)
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Annexure-A (Pages-1 to 18) with the condition that staff for the Coordination Cell shall be
deployed from amongst the existing manpower in Himachal Pradesh Council for Science,
Technology & Environment. The policy shall come into force with immediate effect on the day of
publication in the Rajpatra, H.P.

By order,

Sd/-
(PRABODH SAXENA),
Chief Secretary.

INTELLECTUAL PROPERTY RIGHTS POLICY
FOR
HIMACHAL PRADESH

Department of Environment, Science Technology& Climate Change (DEST & CC)

Definitions

Pryavaran Bhawan, Near US Club, Shimla — 171 001

“Intellectual Property” is a creation of the mind, which if suitably exploited can have
‘commercial value’. In the context of present policy, it shall include but not limited to

(i) New and useful scientific and technical advancement in the form of innovations,
inventions, products and processes, computer hardware and software, materials,
biological varieties etc. which are patentable.

(i1) Industrial and architectural designs, models, drawings, software, creative, artistic
and literary works, teaching resource materials, generated records of research etc.,
which are copyrightable.

(i) Trade marks, service marks, logos etc

“Invention” includes but is not limited to any new and useful process, formula or
machine conceived or first reduced to practice in whole or in part, defined within the
purview of the Patent Act, 1970.

“Creators” refers to an individual or a group of individuals, who make, conceive,
reduce to practice, author, or otherwise make a substantial intellectual contribution to
the creation of any intellectual property. "Creator" includes an "inventor" in the case of
inventions under Patent Law, an "author" in the case of works falling under the
Copyright Law and/or Industrial Designs Law.

“Patent” means the exclusive right granted by law for making, using or selling an
invention. A patent granted under the provisions of the Indian Patents Act, 1970.

“Copyright” means the exclusive right granted by law for a certain period of time to
an author to reproduce, print, publish and sell copies of his or her creative work.
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Copyright protection is available for most literary, musical, dramatic, and other types
of creative work, including software, teaching materials, multimedia works, proposals,
and research reports.

e “Trade Mark” is a distinctive word, symbol or picture or a combination of these,
which is used by a business entity to discriminate its products and services from those
of other business entities.

e  “Geographical Indications” means an indication which identify such goods as
agricultural goods, natural goods as originating or manufactured in the territory of state
or manufactured in the territory of state or a region or locality in that territory where a
given quality, reputation or other characteristic of such goods is essentially attributable
to its geographical origin and in case where such goods are manufactured one of the
activities of either the production or of processing or preparation of the goods
concerned takes place in such territory, regions or locality as the case may be.

o “Traditional Knowledge” The knowledge developed by the indigenous or local
communities for the use of a natural resource with respect to agriculture, food,
medicine etc. over a period of time and has been passed from one generation to another
traditionally.

Preamble

Intellectual Property plays an important role in providing a competitive edge to enterprises
and individuals. India enjoys a large asset of R&D personnel and infrastructure facilities. Scientists
and policy makers need more information, orientation and facilities for protecting the products of
intellectual prowess of Indian scientists. The intangible assets such as know-how, inventions,
brands, designs and other creative and innovative products generated in the State are today often
more valuable than its physical assets. “National Intellectual Property Rights Policy-2016 of Govt.
of India by Ministry of Commerce and Industry envisage making an India where creativity and
innovation are stimulated by Intellectual Property for the benefit of all. The National Intellectual
Property Rights Policy also objectify the establishment of an Intellectual Property Rights (IPR)
regime for the promotion, generation and protection of Intellectual Property leading to the
advancement in science and technology, arts and culture, traditional knowledge and biodiversity
resources in all states of India.

Geographical resources and Traditional/ Indigenous knowledge (TK) plays an important

role in the economic and social life of Himachal Pradesh. The protection of patents, plant varieties
and TK under Intellectual Property Rights has also received increased attention in our State.

Chapter-1
Backdrop, Vision, Mission and Objectives
1. Backdrop
Himachal Pradesh boasts a rich history of nurturing creativity across various fields. This
artistic spirit permeates every aspect of life in the state, and the government has long played a

crucial role in its preservation and promotion. From the intricate woodwork and metal crafts passed
down through generations to the vibrant folk music and storytelling traditions, the government
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actively supports these art forms through workshops, exhibitions, and artist grants. State has taken
initiatives in the field of Science and Technology through departments like industries, education
and Science and Technology. Scheme like Chief Minister’s Startup/Innovation Projects/New
Industries Scheme, HIM-Incubation initiatives by department of Industries,Research &
Development (R&D) projects by Department of Science and Technology are amongst few of the
programmes initiated and catalyzed by the Government to fostered intellectual discourse and
innovation. Culturally, government support for festivals and celebrations keeps traditions alive. The
Himachal Pradesh government has undertaken initiatives to promote growth in various sectors,
aiming to leverage the state's natural resources and skilled workforce. The government has
proposed to establish Information Technology Park (IT Park) in the State to attract IT companies
by offering infrastructure, subsidies, and a single-window clearance system. Recognizing the
potential and trade of medicinal plants in the Himalayas, the government supports research
institutions like State Medicinal Plant Board, Department of AYUSH, Council for Scientific and
Industrial Research (CSIR)-Institute of Himalayan Bioresource Technology (IHBT) to explore
medicinal plant applications and promote bio-entrepreneurship. Himachal Pradesh government is
committed to fostering inclusive and balanced socio-economic development, weaving Intellectual
Property Rights (IPR) into the very fabric of its growth strategy. Promoting GI tags for local
handicrafts like Kinnauri shawls, Kullu shawl, Chamba rumal, Chamba chappal etc., ensuring
artisans receive fair recognition and economic benefits for their skills.This focus on inclusive
development ensures that the benefits of Intellectual Property Rights (IPRs) reach all corners of the
state. By empowering communities, entrepreneurs and traditional knowledge holders, the
government paves the way for a thriving Himachal Pradesh, where creativity continues to flourish
and innovation drives progress.

In recognition of this vibrant ecosystem, the State of Himachal Pradesh is drafting a
comprehensive State-level Intellectual Property Rights (IPRs) policy. This policy aims to create a
fertile ground for innovation by fostering an environment that promotes the entrepreneurial spirit,
enhances the productivity of the Micro Small and Medium Enterprises (MSME) sector, and
incentivizes the creation of ground breaking work. It will further synergize research and
development efforts, including a two-way flow of knowledge between academia and industry
partnerships. The policy will also prioritize the responsible use and preservation of the state's rich
natural resources, traditional knowledge, and artistic heritage, ensuring equitable sharing of the
benefits and enduring value for social good. By fostering a robust IPR framework, Himachal
Pradesh seeks to attract investments that will propel industrial growth and solidify its position as a
hub for creativity and innovation.

1.1 Vision

Himachal Pradesh envisions itself as a vibrant hub of creativity, innovation, and sustainable
development. The State will provide conducive environment to foster the IPR needs of
inventors/creators through start-ups to convert ideas into market place. State aims to foster a
dynamic Intellectual Property Rights (IPR) framework that empowers all stakeholders and fuels
inclusive socio-economic progress. The IPR policy will serve as a tool to unlock the potential of
our human capital, while prioritizing the responsible utilization and preservation of our
environment.State will establish an enabling ecosystem that fosters a spirit of innovation across all
sectors, from artistic expression to cutting-edge science. A balanced IPR ecosystem is envisioned
that protects the rights of individuals, communities, and enterprises. This approach will prioritize
inclusive socio-economic development by ensuring traditional knowledge holders, artists,
scientists, entrepreneurs, and Micro Small and Medium Enterprises (MSMEs) all benefit from a
robust legal framework. State will actively promote collaboration and knowledge exchange
between academia, industry, and communities. This synergy will fuel groundbreaking research and
development, while ensuring traditional knowledge informs and enriches the innovation process.
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Additionally, by fostering responsible utilization of natural resources and encouraging innovations
in sustainable practices, IPR Policy aims to unlock new avenues for economic development while
safeguarding the environment for generations to come. A robust IPR framework, so established,will
attract investments that propel industrial growth and solidify State’s position as a leader in
innovation and responsible development.

1.2 Mission

The prime aim of the IPR Policy is to create an enabling environment that recognizes the
creativity and innovation besides providing financial and technical inputs required to translate them
to products, processes and services for the benefit of people of Himachal Pradesh resulting in
sustainable livelihood. The State will take adequate steps to ensure that every resident of the State
must have the basic knowledge about intellectual property so as to protect their own rights and to
respect the rights of others. State will undertake programs and initiatives that will nurture artistic
expression, scientific inquiry, and entrepreneurial spirit across the state, provide resources and
develop a robust legal framework to ensure all stakeholders can effectively protect and utilize their
intellectual property, encourage collaboration between academia, industry and communities to
foster innovation and ensure traditional knowledge informs future advancements. State will
prioritize initiatives that ensure the benefits of intellectual property reach all corners of the state,
empowering individuals and communities to contribute to a thriving and equitable Himachal
Pradesh.

1.3 Objectives
Objectives of Intellectual Property Rights (IPRs) Policy are as under:—

1.3.1 IPR Awareness and Promotion.—To create awareness about the economic, social
and cultural aspects of IPRs among the residents of all sections of the state. —The State recognizes
the social, economic and cultural importance of IPRs and acknowledges the importance of
awareness and promotion of IPRs as an integral part of its strategy.

1.3.2 Generation of IPRs.—To encourage the generation of IPRs in Himachal Pradesh—
The State would provide conducive environment for creation of [PRs in R&D institutes, Public/
Private Universities and Industrial undertakings in the State.

1.3.3 Administration, Management and Human Resource (To establish State IPR
coordination cell).—The State would ensure strengthening the IPR administration and create
human resources, institutions for training and skill development in IPR.

1.3.4 Commercialization of IPRs.—The State would develop a mechanism to get value for
IPRs through commercialization.

1.3.5 Strengthen the Enforcement Mechanism.—Creating an environment of respecting
IPRs among public and to enable, motivate creators of IP to enforce protective legal measures.

Following actions would be taken for achieving the objectives of the IPR policy;
Objective 1: IPR Awareness and Promotion
Action Points

(a) Create Systematic campaign for promotion of Intellectual Property (IP) strengths
in Himachal Pradesh by:—
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(1) Organizing programs for specific needs of Research & Development (R&D)
institutes, Science and Technology institutes, Universities and Colleges,
Industries and Micro, Small & Medium Enterprises(MSMEs), Start-ups, Inventors
and Creators, Entrepreneurs, Individuals;

(i1)) Reaching out to IP Generators and holders in the rural and remote areas of state
which would include small business, farmers/ plant variety users, holders of
traditional knowledge, traditional cultural expressions and folklore, designers and
artisan through campaigns tailored to their needs and concerns;

(i11) Involving eminent personalities as ‘Ambassadors’ and using social media/
audio/video material in print to spread awareness and importance of IP in the
state;

(iv) Creating Information, Education and Communication (IEC) materials for IP
promotion.

(b) Create awareness programs specifically focusing on Research & Development
(R&D) entities, educational institutes, Industries of the state, both private and
public by:—

(i) Providing scientists/ researchers with a deeper level of understanding about the
need to protect their research/invention even before publishing;

(i1)) Engaging Government and private research organizations to create campaigns and
organize road shows on regular basis highlighting the process of IP creation and
the value generated there from;

(ii1)) Encourage State’s large corporate entities to develop IP programs for their
employees and creating materials for MSMEs to develop and protect IP;

(iv) Celebrate ‘World IP Day’, Innovation and IP days especially in major R&D
organizations, educational institutes and Industries;

(¢) Create suitable course material for-

(i) Online and distance learning programs for all categories of users;

(i) Introducing IPR advocacy in Schools, Colleges, Universities and Skill
development centres at appropriate levels to emphasize the importance of IP
rights.

Objective 2: Generation of Intellectual Property Rights (IPRs)
Action Points
(a) Encourage filing of Intellectual Property Rights (IPRs) by Research &

Development (R&D) Institutes, Public/Private Universities, Entrepreneurs,

Startups, Researchers/ Scientists, Individuals:—

(i) Facilitate Universities, Industry, Government Departments, R&D Institutions,

Startups Researchers/ Scientists, Individuals for patent filing and searches, GI
registration, Copyrights, Industrial design, Electronic circuit copyrights, New
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(i)

(iii)

(iv)

)

(vi)

Plant Varieties (NPV’s) etc. Building up capacity of subject specific patent
landscaping in selected universities of the State.

Establish and strengthen the IPR Cells as nodal points especially in the
Universities specifically in Govt. Universities/Institutes of the Higher Education
and R&D organizations, Startups. The IPR cell would provide interactive
platforms between R&D institutions and academics with industries for knowledge
exchange and transfer.

Carrying out the patent searches using modern software to guide inventors in
respect of patenting their inventions.

Encourage the registration of Geographical Indications (GIs) by assisting GI
producers to define and maintain acceptable quality standards, and providing
better marketability.

Necessary support and incentives are provided to the Traditional Knowledge (TK)
holders for furthering the knowledge systems that they have nurtured from the
dawn of our civilization.

Greater cohesion with State Biodiversity Board (SBB) for proper documentation
and promotion of State’s rich heritage of TK with effective involvement and
participation of the holders of such knowledge.

(vii) Focus on improving Intellectual Property Rights (IPRs) output of research

laboratories, universities, technology institutions of the state by encouraging and
facilitating the acquisition of IPRs by them.

Objective 3: Administration, Management and Human Resource

Action Points

(a) To strengthen the HP Patent Information Centre and IPR Cells, for training and
skill development in IPR, following steps are outlined below:—

(1)

(i)

(iii)

Himachal Pradesh Patent Facilitation Centre will be merged into newly
constituted State IPR Coordination Cell (SIPRCC). Coordination cell will be
responsible for managing and coordinating State level innovation and IPR,
guiding governmental and non-governmental institutions to setup their innovation
and IPR policies, promoting and supporting the culture of creativity in the state,
coordinate with various departments to promote start-up, etc.

Provide continuous training to the staff of nodal agency/ HP Patent Information
Centre (HPPIC) to update them of developments in procedures (especially search
techniques) at national and international level like Rajiv Gandhi National Institute
of Intellectual Property Management, Nagpur (RGNIIPM), World Intellectual
Property Organization(WIPO) and other Indian and foreign universities.

Promote cooperation with Patent Information Centres in other States in areas of
capacity building, Human resources development, Training, Access to database,
best practices in search examinations and user oriented services.
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(iv) Collaborate with various R&D centres, universities, funding agencies, chambers
of industry and commerce in providing advisory services to improve IP creation,
management & utilization.

(v) Restructure, upgrade and modernize HP Patent Information Centre/ nodal IPR
cells taking into account the rapid growth and diversity of IPR users and services,
higher responsibilities and increased workload.

(vi) Aiming towards a service oriented regime at HP Patent Information Centre / nodal
IPR cells, steps would be taken fixed and adhered to timelines for processing the
IPR applications.

(vii) The government will formalize a consultation and coordination between State
Biodiversity Authority (SBA), HP Patent Information Centre/ nodal IPR cells and
other concerned ministries, departments like AYUSH, FOREST with a view to
harmonious implementation of guidelines for grant of IP rights and access to
biological resources and traditional Knowledge and benefit sharing.

(viii)Introduce multi-disciplinary IP Courses in all major training institutes such as
Judicial academies, Himachal Institute of Public Administration and Police
academies and forest training institutes.

(ix) Encourage formulation of Institutional IP policy in higher education and research
and technical institutions.

(x) Financially support to innovators for capacity building, patent filing and
technology transfer.

Objective 4: Commercialization of IPRs
Action Points

(a) The State would develop a mechanism to get value for IPRs through
commercialization. The following actions would be taken in this regard:—

(i) Providing a platform for IPR owners to be connected with potential users, buyers,
funding agencies and facilitating implementation of best practices for promotion
and commercialization of IP within the country and outside.

(i1) Strengthening the organisation of Producers, traders, weavers, and other
stakeholders groups e.g. FPOs, Traders Groups etc.

(i11) Providing financial support to the less empowered groups of IP owners or creators
of the State like farmers, weavers, artisans, craftsmen, artists etc. through
financial institutions like rural banks or cooperative banks offering IP friendly
loans.

(iv) Providing financial support for development and commercialization of IP assets
through links with financial institutions including banks, venture capital funds,
angel funds, crowd funding mechanisms.

(v) Providing guidance and support to IPR owners about commercial opportunities of
e-commerce through Internet and mobile platforms.
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(vi) Encouraging enterprises to create brand equity from their IP rights, such as Trade
Marks and GIs.

Objective 5: Strengthen the Enforcement Mechanism
Action Points

(a) For creating an environment of respect and enforcement of IPRs, following steps
would be taken up;

(1) IPR Training Sensitization Programs for Enforcement Agencies, Judiciary and
General Public:

1. Sensitization of Police officials
Sensitization of Judiciary

3. Sensitization of General Public, especially the youth and students, on ills of
counterfeit and pirated products.

(1) Undertake stringent measures to curb manufacture and sale of
misbranded and adulterated products.

(i1) Establishments of IP cells in Police Department for curbing IP offences

(ii1) Inventory of cases filed under IPRs

(iv) Taking up the issues of duplicate/counterfeit GI products with other
states/ countries concerned

(v) Creating IP training modules including case laws for the judicial and
enforcement agencies.

Chapter-2
Organizational and Operational Aspects of the Intellectual Property Rights (IPRs) Policy

2.1 Management of IPR Policy

State Intellectual Property Rights Coordination Cell (SIPRCC) under the aegis of Himachal
Pradesh Council for Science, Technology & Environment (HIMCOSTE) shall be the nodal point to
coordinate, guide and oversee implementation and future development of IPRs in Himachal
Pradesh on behalf of Department of Environment, Science & Technology (DEST & CC), Govt. of
Himachal Pradesh. The structure of SIPRCC is enclosed as annexure A. The responsibility for
actual implementation of the plan of action will remain with the Department concerned in their
assigned spheres of works. For the purpose focal points and nodal officers would be identified in
respective Departments. Public and private sector institutions and other stakeholders will also be
involved in the implementation process.

2.1.1 Constitution of Advisory Committee on IPR

Department of Environment, Science Technology & Climate Change (DEST & CC) may
constitute Advisory Committees on Intellectual Property Rights (AC-IPR) and Geographical
Indications (GI) to guide and advise the State on matters pertaining to IPR and GI. Separate
Committees would be constituted at two levels i.e. at State level and District level. These
committees would be responsible to administer all decisive issues related to IP policy and such
other relevant matters as shall be determined from time to time. The term of appointment and the
composition will be decided by the competent authority.
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2.1.2 Technology Transfer

The Department of Environment, Science Technology & Climate Change (DEST & CC)
through HIMCOSTE may initiate steps for technology transfer for the IP generated within the
Council and for intellectual properties supported by Himachal Pradesh Council for Science,
Technology & Environment (HIMCOSTE), to ensure benefit to the Innovators.

The Council may contract the commercialization of Intellectual Property (IP) to Patent
Management Agencies (Government/Private) or Attorneys/ Patent Facilitators, who manage the
procedure for filing of the IP for which exclusive rights have not been already assigned to a third
party. The creator(s) may also contact potential licensee(s) on their initiative maintaining
confidentiality and taking all necessary care so as not to affect the value of the IP through
appropriate agreements such as Non-Disclosure Agreement (NDA) with the potential licensee(s)
during technology marketing discussions.

2.1.3 Transparency of Intellectual Property (IP) Administration

The Council shall update the progress regarding filing of the Patent, commercialization and/
or disposition of the intellectual property to the IP owners. The Council and the IP owners shall
maintain complete transparency in sharing information at all stages of the process. The IP owner
shall keep the Council informed of updates or development of the Intellectual Property, which lead
to tangible effects on the property.

2.1.4 Confidentiality

All Department of Environment, Science Technology & Climate Change (DEST & CC)
personnel and non-DEST & CC personnel, associated with any activity of the DEST & CC, shall
treat all IP related information which has been disclosed to the DEST & CC as highly confidential.
Such confidentiality shall be maintained till such date as is demanded by the relevant contract, if
any, between the concerned parties unless such knowledge is in the public domain or is generally
available to the public. Having signed the Non-Disclosure Agreement, the creator shall also
maintain confidentiality i.e. refrain from disclosing the details, unless authorized otherwise in
writing by the DEST & CC.

2.2 Portal of the “State Intellectual Property Rights Coordination Cell (SIPRCC)”

A bilingual portal of SIPRCC will be setup comprising of all the relevant information
pertaining to Intellectual Property. All the important documents such as standard templates of filing
patent, industrial design, trademark, copyright, Geographical Indications (GI), samples of
confidentiality agreements, material transfer agreement, benefit sharing agreements, etc. Vital
information like Plant Variety Protection and Farmers’ Rights Act, GI Act etc. will be hosted on the
web portal.

In addition to this, portal will have links to institutional IPR policies, Peoples’ Biodiversity
Register (PBR), links to Indian website on Controller General of Patents, Trademarks, Design
Registration, Copyright, Geographical Indications to access important acts and rules pertaining to
different forms of these IPRs etc. Update on various training programmes organised by
Government departments, courses offered by Indian Patent Office, World Intellectual Property
Organisation (WIPO) will be provided on the portal, Information on Central and State Government
schemes for providing assistance for various types of IPR registration, startup etc. Contact details
of institutions, investors, legal firms, industry bodies, IPR professionals who may be contacted by
the inventors, start-ups, and entrepreneurs will be provided on the portal.
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The portal will provide list of courses in IPRs offered by the government. It will offer
WIPO courses in IPR. IPR searching tools will be highlighted on the portal. List of IPR services
provider will be hosted on the portal alongwith list of Patent, Trademark agents and IP Mitras. The
portal will showcase the innovations and IPRs that are ready for commercialization. State specific
IPR success stories will be highlighted on the portal.

Chapter-3
Incentivizing Innovation and IPR in the State
3.1 Inclusive Intellectual Property Rights (IPR) Awareness & Education

The Himachal Pradesh IPR policy will prioritize inclusive IPR awareness at all levels of
education. By integrating IPR concepts into school, college, and university curricula, the state can
cultivate a generation of innovators, entrepreneurs, and informed citizens. Introducing IPR concepts
early on can spark creativity and curiosity, encouraging students to explore their ideas and potential
commercial applications. Policy will aim at incorporating IPR modules into existing subjects like
science, social studies, business studies, and engineering, equip teachers with the necessary
knowledge and skills to effectively teach IPR concepts and establish dedicated IPR cells to provide
guidance and support to students and faculty. Reaching out to IP Generators and holders in the
rural and remote areas of state which would include small business, farmers/ plant variety users,
holders of traditional knowledge, traditional cultural expressions and folklore, designers and artisan
through campaigns tailored to their needs and concerns. Information, Education and
Communication (IEC) materials be published for IP promotion. Celebration of ‘World IP Day’,
Innovation and IP days especially in major R&D organizations, educational institutes and
Industries will help in IPR awareness.

3.2 Facilitating innovation, IPR Protection and Commercialization

SIPRCC setup will facilitate innovation in the State by filing IPR application, providing IPR
search services, conducting IPR search capacity building programmes in the State. Cell will
provide guidance and support to IPR owners about commercial opportunities of e-commerce
through Internet and mobile platforms, provide a platform for IPR owners to be connected with
potential users, buyers, funding agencies and facilitating implementation of best practices for
promotion and commercialization of IP within the country and outside.

33 IPR Supporting Platforms for Startups, MSMEs, Entrepreneurs

The IPR policy will provide a robust support systems to nurture startups, MSMEs, and
entrepreneur. Policy will support the establishment of dedicated centers to provide comprehensive
IPR-related assistance, including awareness, filing, and commercialization support and transfer of
technology from research institutions to industry. Mentorship and training programs to equip
startups and MSMEs with IPR knowledge and commercialization skills will be offered. Startups
and MSMEs will be connected with potential investors, licensees, and partners.

34 Special Emphasis to Protect GI and Traditional Knowledge of Himachal Pradesh

In the recent past, geographical indications (GIs) have emerged as a significant intellectual
property rights issue in the Indian context. Geographical Indications provide indigenous
communities with a means to differentiate their products and benefit from their commercialization,
thereby improving their economic position. In Himachal Pradesh, there are thousands of people
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involved in hundreds of indigenous products, which remain largely unexplored for quality GI and
their societal and sustainable development. Identifying the product’s characteristics and assessing
whether it has potential in internal or external markets is necessary. Himachal Pradesh has rich and
unique social, cultural, ethnic and food diversity, which has not been exploited in a holistic manner
for societal development. Himachal Pradesh has nineregisteredGls [Kullu Shawl (handicraft and
logo), Kangra Tea, Chamba Rumal, Kinnauri Shawl, Kangra Painting, Himachali Kalazeera,
Himachali Chulli Oil, Chamba Chappal and Lahauli Knitted Socks & Gloves] till March 2024 and
various other products are identified for GI application. GI protection, promotion, and exploitation
are a great challenge, and full of opportunities for societal developments. SIPRCC will coordinate
with the GI owners and GI authorised users to protect the traditional and valuable products of the
State. Efforts will be made to give thrust to One District One Product (ODOP) concept by
collaborating with various State agencies such as National Bank for Agriculture and Rural
Development (NABARD), MSME, Department of Language, Art and Culture etc. Further,
SIPRCC will ensure that Inspection body is being setup for each registered GI product and is
operational, to ensure that registered GI product made and sold in the market meet the standards as
per the respective GI application.

In order for a GI to effectively create brand equity for a product, or to have a positive effect
on rural development or the preservation of traditional knowledge, it is necessary to develop
schemes for promotion of Geographical Indication in Himachal Pradesh.

3.5 Encouraging “Creative Industries” to generate value added products and services

Policy will aim at identifying regions with a concentration of creative talent and providing
targeted support to develop them into creative clusters. Investing in infrastructure that supports the
creative industry, such as studios, design centers, and exhibition spaces, offering training programs
and workshops to enhance the skills of creative professionals. SIPRCC will facilitate market
linkages for creative products and services, both domestically and internationally and encourage
collaborations between the creative industry and other sectors to create innovative products and
services.

3.6 Promoting responsible use of State Biodiversity, Genetic Resources

Traditional knowledge associated with biodiversity includes both documented information
including Tribal Knowledge/ codified (Classical Tradition) as well as non-documented information
(Oral Tradition) which are accepted as cultural components of biodiversity. If these are not
preserved and documented, they are likely to be lost forever in the modern materialistic world.
Hence, there is scope and urgent necessity to carryout systematic documentation of Traditional
knowledge associated with biodiversity. Therefore it is essentially required to protect the
knowledge under sui generis system by establishing different viable models. Systematically
documented traditional knowledge will provide valuable information that is highly beneficial to the
research workers for developing new processes, products, patenting, technology transfer,
commercialization, benefit sharing, etc. It is also possible to make traditional knowledge cost
effective and helpful for developing appropriate technology. Since the information is in the public
domain, these knowledge can be utilized as a proof of prior art by the examiners of the Patent
Office’s nationally and internationally.

For the protection of knowledge associated with biological resources, much responsibility is
being placed on the State Biodiversity Board (SBB). It will not only have to protect state’s
biological resources and preserve its biodiversity, but also act as a watchdog to prevent the
misappropriation of traditional knowledge relating to biological resources and the use of such
knowledge by outsiders(other states and foreign corporate) to squeeze the livelihoods and
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employment opportunities of the traditional users of such knowledge. SIPRCC in collaboration
with SBB will ensure protection of bio resources, conservation, sustainable use, access and benefit
sharing, maintaining Register of the State Biodiversity etc.

3.7 Programmes supporting equal opportunities innovation programmes for physically
challenged persons

IPR policy will actively promote inclusivity by providing specific support for physically
challenged individuals to participate in and benefit from innovation. SIPRCC with the help of an
expert committee will advise on various IP laws to the stakeholders for proper implementation of
IP law in the State, ensure that all IPR-related services, including filing, registration, and
information access, are accessible to persons with disabilities, create a dedicated space for
physically challenged innovators to collaborate and network and support the development and
adoption of assistive technologies for innovation.

Annexure-A
State Intellectual Property Rights Coordination Cell (SIPRCC)

HP Patent Information Centre (HPPIC), established under the aegis of Himachal Pradesh
Council for Science, Technology & Environment (HIMCOSTE) is the nodal agency for filing of
Geographical Indication (GI) applications for potential traditional products with the Registrar of
GIs at Chennai. The centre, in collaboration with scientific institutions/ line departments, prepares
the case for registration of potential products as geographical Indications. Till date the centre has
filed and obtained registrations for Kullu Shawl, Kangra Tea, Chamba Rumal, Kinnauri Shawl,
Kangra Paintings, Himachali Chulli Oil, Himachali Kalazeera, Chamba Chappal and Lahauli
Knitted Socks & Gloves under Geographical Indications Act 1999. Besides, it has identified a
variety of products which can be registered under GI Act 1999. The centre has facilitated the
registration of over 1000 stakeholders/artisans of registered GlIs from the State of Himachal
Pradesh as authorised users of GlIs under Geographical Indications (Registration and Protection)
Act, 1999. Apart from Geographical Indications, the centre provides assistance to scientists,
researchers and innovators in filing of patents and other IPRs. The centre performs patent search
and sends potential applications to DST for financial grant and filing of patent applications with the
Patent Office, Gol.

The Centre organises awareness programmes on IPRs throughout the State. The centre has
established 14 IPR Cells in public, private Universities, and R&D institutes, Colleges located in the
State. The objective of establishing these IPR Cells is to make wider awareness to the scientists,
researchers and providing them a platform for protection of their IPRs. The centre provides
platform to rural stakeholders of GIs through organising sale-cum-exhibitions on Gls of Himachal
Pradesh. Being the nodal agency for filing and facilitation of IPRs including Gls and Patents, the
HPPIC has enormous responsibility and work load to meet out the expectations of the State. The
present tasks of HPPIC include the whole management of all the nine registered GI and GIs in
pipeline under process of registration from the State, their authorised users, identification of
stakeholder groups, awareness on different forms of IP, drafting and submission of new GI
applications, commercialization and promotion of GIs are few of the works amongst others
performed by HPPIC. Presently, HPPIC is managed by two scientific staff which is under the
supervision and control of the Member Secretary and Joint Member Secretary, HIMCOSTE.

Today, Intellectual Property (IP) has emerged as a cornerstone of modern economies,
driving innovation, competition, and economic growth, encouraging research, development, and the
creation of new products and services. The digital age has accelerated the creation and
dissemination of IP Intellectual property has become an indispensable asset for businesses,
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individuals, and nations. Given the increasing importance and complexity of intellectual property
and rapid pace of change in the IP landscape, having a well-structured IP management system is
necessity. As provided under the framework for State level IPR Policy, a State Intellectual Property
Rights Coordination Cell (SIPRCC) will be constituted by merging the presently functioning
Himachal Pradesh Patent Information Centre (HPPIC) in new structure of SIPRCC. The SIPRCC
will have the human resource having significant expertise in the field of IPR. The proposed
constitution of SIPRCC is provided as under;

Name of the Post No. of Post
Principal Scientific Officer (PSO) 1 (One)
Senior Scientific Officer (SSO) 1 (One)
Scientific Officer (SO) 2 (Two)
Senior Scientific Assistant (SSA) 2 (Two)

* If approved these posts will be created by the State Govt. and filled up as per existing
provisions of R&P rules of Himachal Pradesh Council for Science, Technology & Environment
(HIMCOSTE).

CERCCIN
MY

IHAT—2, 17 STaN, 2025

AT THOYH0Z0—dT.—Y(3)—5 /2020 —fZAMIe Uee & IoguTe, fRArae geer y—uRkzeror
A, 1978 B ORI 7 & WY U IR 4 §RT Uad AGIAl BT YIRT B U, ATQL F&AT
THOTH0Z0—d1—T(3)—4 /99, ARG 10—09—2002 §RT AR US¥ & WWRd &3 # (TR A,
A oA IAggA | v fiffde gl @ Sa ey & 9, FaEd uew # ueRe @
TR A O a8 @ @y & fory eRemll wu 9 fafafig, fdfaa ik ufafg foar war o
3R ST AT RSTUF, [ZATEeT Uel H ARG 4 S7aRIER, 2002 DI UBIRI fHAT AT o

3R ST AT THOUHOZ0—d1.—T(3)—1 /2017, TRIG 08 BRI, 2021 & §RI Iad MY
% IRT 1 & HB UGl B G [har TaT o,

3R MM & THOTHOS0—d1—T(3)—5 /2020, TR 28 3R, 2023 FRT MY FEAT
THOUH0S0—41—T(3)—1,/2017, TRIG 08 HRARI, 2021 H AR Feed fhg 19 ;

3R Y & THOUHOS0—d.—TY(3)—5/2020— TNRI 04—01—2025 ERT AT FEAT
THOUH0S0—d1—T(3)—5 /2020, TG 08 T, 2023 H 3R HRA fHhy T o

IR TR WEHR & GRIG ©I W od H1 & Uedq I8 99 &8 T 7 6
qIRRII®!, a9 3R I=Ioilg TReTVT & WI—X91d & fod § MR fHA™ & M Bl Adbt B forw
IR 10 fRAITHR, 2002, 08 HRAXI, 2021 3R 28 IR, 2023 3R 4 SFaNI, 2025 & S A
B GG BT YD 3R THH 2;

Ia: oA URY B ISUUTT SWRIGT STAfH @Y GaRT 7 B A1 Ufod URT 4 B gRI
AT —
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REICE]

RI—1 BT HIME: NI AT THOTHOZ0—d.—T(3)—5 /2020, ANRI 04 SIFaN], 2025 &
T 1 & ST (@) H0 T 3 $ I FFeIRad geT TSR Sirel e, Jferq —

HH AT | USIAAT BT I A1 | ISl &l a-afaed -9
4. SITA FTSHFRTT JIRHRT
5, AT AT gD ABIE

(@) TR WRgd & A< afvid fewor & e W FrfeRad Ram S, siefid—

"I YOl @ @R H 9 @ fofg USh @ Fels @1 STgAfd = a9 WRed /I
AReTD (UTefRIep) gRT & SQEl; IR 10 qUTF Helg BRIFGH & <id sl & ArHidb /
fRFEIHRoT B UfhaT 31—01—2025 T goT & TS B |

3T §INT,

FAEIRT / —

(@HCTST FAR U, HUH),
JfRed geg Afea (@) |

[Authoritative English Text of this Department order No. FFE-B-A(3)-5/2020, dated
17-01- 2025 as required under Clause (3) of Article 348 of the Constitution of India].

FOREST DEPARTMENT
ORDER
Shimla the 17th January, 2025

No. FFE-B-A(3)-5/2020.—Whereas, the Governor of Himachal Pradesh, in exercise of the
powers conferred by Section 4 read with Section 7 of the Himachal Pradesh Land Preservation Act,
1978, had issued Order No. FFE-B-A(3)-4/99, dated 10-09-2002 for temporarily regulating,
restricting and prohibiting throughout the areas in Himachal Pradesh (Except the areas falling
within the limits of Municipal Corporation, Municipal Councils, Nagar Panchayats and
Cantonment Boards) as specified in Schedule appended to the said order, the acts specified therein
for a period of 30 years from the publication of the said order in Rajpatra, Himachal Pradesh and
the said order was published in the Rajpatra, Himachal Pradesh dated 4th October, 2002;

And whereas, vide order No. FFE-B-A(3)-1/2017, dated 8th February, 2021, some
provisions of para-1 of the above orders were amended;

And whereas, vide Order No. FFE-B-A(3)-5/2020, dated 28th August, 2023, further
amendments were made in the Order No. FFE-B-A(3)-1/2017, dated 8th February, 2021;

And whereas, vide Order No. FFE-B-A(3)-5/2020, dated 4th January, 2025, further
amendments were made in the Order No. FFE-B-A(3)-5/2020, dated 28th August, 2023;
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And, whereas, the State Government after due inquiry is satisfied that it is necessary and
expedient to modify the said orders dated 10-09-2002, 8th February, 2021, 28th August, 2023, and
4th January, 2025 in the interest of maintenance of ecology, forest and wild life conservation and
for preventing the exploitation of farmers;

Now, therefore, in exercise of powers conferred by Section 4 read with Section 7 of the Act
ibid the Governor of Himachal Pradesh is pleased to make the following amendments in the said
orders, namely:—

AMENDMENTS

Amendment of Para 1: Para 1 of the Order No. FFE-B- A(3)-5/2020, dated 4th January,
2025; (a) after Sr. No.3, following species of trees shall be added, namely:—

SI. No. Name of Species Botanical name of Species
4. Japanese Toot Broussonetia papyrifera
5. Leuceania Leuceania Leucocephala; and

(b) For the note mentioned below third proviso, the following shall be substituted,
namely:—

“The felling of trees for sale in respect of other species shall be permitted by the Chief
Conservator of Forests/Conservator of Forests(T), provided that the process of
demarcation/marking of trees under 10 year felling programme is completed upto
31-01- 2025.”

By order,

Sd/-

(KAMLESH KUMAR PANT, 1AS),
Addl. Chief Secretary (Forest).

g 31cTord 2 B9 A1, WEe gl fgadrg Sof, giRTen, Su—dgwie Iidom,
fSter 9ot (fRovo)

S WA M g Nad g, FaR dqe8ter geredl, S0 gersdl, Su—dedie airon, e

AT (f2omo) |
CEik|

SATH ST1dT

v —— <o Rare # M ORI B IR Ai=1—97 |

Ig URI—U3 30 WRE XM YF Nad {¥g, Faril 981 gersdl, S0 fersdl, Su—dsdid
giRToT, ST AvSl (fRo¥0) o SRl & <RI 39T A Ioivd RéTs § GO B o
grfAT—us Uel fhar © forde IR urefl &1 M Uas M © URg I 94l gxdrdall | ureft @t
A IR M & R 98 o BRAT Aredl © | Uil 7 URiA-ud & Al R Ble, URAR Adhel
99T U, Aol ST A8l hedrgd! /327 A1 Had b B
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3 AIARIRYT Bl 39 STAER @ ¥ ¥ gfaa fear oiar ® fe afe fash afea o
ureff & A P ORI BRI H Blg SoR g UaRISl © o 98 AT 30—01—2025 TP U 11.00 qof
IRATATT T THTATT IR BIBR JTAT IoRR T TaRTol foIlRad wU # U9 &, I=ger uredf &1 9
Tl H BT S8 R ¥H {Ha1 OfF IR 1< 59 T gRT UIRd &) feU U | 39d
IR PTs 4 IoR T TR Bifdel TG = BT |

311 {1 01—01—2025 BT WX EXIER T HIER AaTeld H SR §aAT |

A | FERIEIRT / —
HES AR fgdra Siof,
SY—agdrer uiron, fSrer Avet (fRovo) |

g T BRIBR FUSTHDHRI, F/ITR, 57 AvET (fBodo)

NGk
ST Borgd ddl g1 & a1l gewre, Hardl f$976, S0 ds, dedld grak iR, forer
7o (f2ovo) TR |
ERIE|
SNSRI - gearefirT |

A= AfId I YERa J8Ted, dedid gai iR, frer AvSt (Bovo) § o= fafdr &<t
B IR |

ST Dorgd d1dl g1 &A1 drel gewe, Al f$56, S0 ds, deviid grav iR, forel
AUl (fRoW0) = 9 =TTl H 3Mdqa—U3 #I UL—U4, District Registrar (Birth & Death)-cum-
Chief Medical Officer Mandi RT f&aT 371 U5 9 JFTURT THIO—UF W (BT & b IABT o1
fai 01—07—1967 B &7, S0 Pis, UM TR HETQd, Tedld Yok H gafl 2, IRy I
GaTd HElqd, dedldl grav R H &ol d8l & | UIidn o9l S fafdr um uearia HeTed, dedild
FEXTR H &6l HRaMT Ared ¢ |

3[d: 39 SYABR & HARIH W IMH SHal dI o fhar Sar § b Saa o= iy <<
P IRT [ W UBR BT Bl SR /YaRTSl 8 dl 98 f&1dh 05—02—2025 BT HWR dRIE T
gagd 10.00 g9l GIE IFATATT AT IDhIA BIOR MR Ul JHEAT B JIAT 3T RIATH
HIRIATS] ThHaRBT HA H T8 ST |

3151 s 01—01—2025 BT AR BXIER T HIER 3faTeld H SINI g3l |

BIEN BEATERT / —
PRIBRI USR],
TR, f7elr 7uel (f2ovo) |
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g 37T HRIDR JUSTADHRI, IR, o7 AvET (fBovo)

NILCE
2 g /AR G A A1 M, AR S0 TR dgell, dedid grav iR, STl qus
(f2odo) TRt |
ERIG|
CIEACERI - gerefTT |

IfAT—ua |fEd U e @, dedid gk, forern #uel (fRovo) W o= fafYr gsi
PR IR |

2 o] |AR YA M AW M, FaRi S0 TR dgell, dedld e iR, el qus!
(fRod0) =1 S =TT # IMASH—9F HI AUA—US, District Registrar (Birth & Death)-cum-Chief
Medical Officer Mandi §RT AT T U= T IMAMRT YAT-UF UK fbar g b IASBT A
faie 10—07—1974 BT 10 FWR dTll, UM UARIT =], Tedd avTR H gall &, g I
Gargd ArEl, dedld gk R W gol A8l & | Uil iUl o= fafY um uemad end, dedrd
GRITR H Tl HRaT ArEdl © |

31 39 STABR @ AIH ¥ IMH ST Bl giad fhar Siar § fF Sed o= fafyr g
T IR BN W PR BT By SR /RISl 81 Al d8 A6 05—-02—2025 Pl FHR ARRE TR
gagd 10.00 g9 GI§ SRATATT AT IHIGATT BIOR MR URAT JHEAT B AT 3Ud RIATH
PHIIATE] UhaRBT HA | ols ST |

31TST &1 04—01—2025 DI WX FWIER g HIBR IJaTeld A ST §aTT |

ATER | gIIER / —
HTRIBR] TUSIEHNI,
e TR, frer 7vdr (fRovo) |

g 37T HRIDR JUSTADHRI, IR, o7 AvET (fBovo)

e -
&ﬁﬂﬁﬁﬂwéﬁqﬁwo&ﬁﬁﬂﬁ,ﬁmﬁ@ow SESIKECARSIN ﬁrlaTao‘m@T
f20 U0, BT AR BIER, S0 Yo R—1, Tdlel GraxR, Rorar #vel (f2ovo) RR DI
ER|
SNSRI - gerefirT |

RIA—Ud TR URYE FravTR, dediid xR, forar 9ol (fRovo) # gy fafyr g
HT dR |
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ST faqer <dl ol w@o = 49 =s, MRl €0 RS, dEdid birs), 5ol Sl
f20 W0, BTl FaTdl BTeR, S0 FaxR—1, dedlel a3, Rorar AvSy (f2ovo) 7 59 =Iramerd
H 3Mde—Ua HI ¥UY—F, District Registrar (Birth & Death)-cum-Chief Medical Officer Mandi
ERT AT A1 U= 9 SFMRT JHOT—ua URId [Ba1 2 & 9 ufd &1 9g faie 23—12—2002
P BIGR, B0 FEITR—1, TR IRYG FaTR, dedld goITR H g8 7, Ig TR UR¥g
xR, Jedldl Grav R § ol 81 © | Ui 3o ufd & g iy TR ulRug gaveiy,
dgdlel §raxTR H ol HRaT e © |

31 39 SYABR & HRIH ¥ IMH SaT Hl gfad fovar smar & 6 Sad 99 fAafy & &
IRT BT W UBR BT BIs IR /TRIST 8l A 98 b 05—02—2025 BT FHW ANRI TR qIK
10.00 o1 GIE SRATAAT IT TP BIOR 3B UGl JHEAT B JIAT AUDH RISATH HrIare!
THTRWBT 3 H Alg SR |

311 {1 04—01—2025 BT WX EXIER T HIBR AaTeld A SR §aAT |
AR | FEETRT / —

PRGN TUSTRIBR],
TR, f7elr /uel (f2ovo) |

g T BRIBR! FUSTIDHRI, F/ITR, ST AvET (fFodo)

NILCaE
S fORIUL <dl ool 87 BT M, Fard Ma gold, S0 b, dedid gavTiR, fore
7o (f2ovo) TR |
T
SNSRI - gerefirT |

RT3 UM AR 4R, JEdle ey, § o I &5 &% dR |

S fRORIEL <dl ool 37 BT M, Fard Ma gold, S0 b, dediid gavTiR, e
AUl (fRoW0) = 9 =TT H SMdea—Ua #I UY—US, District Registrar (Birth & Death)-cum-
Chief Medical Officer Mandi §RT 3T 7T U= g JFAURT THOT-UF URId fHAT1 € b IFBT 5770
faTI® 11—04—2006 T A Beld, S0 HTs, Aedlel ok H BT B, WR=] IM UaId ¥R,
dedlel GravR | Tol 81 © | Wiehr ool o Y um deama 9k, dedid gk H gl
PRATT =T 2 |

3T 9 STABR & AIH W IMH ST Bl giod fhar oiar § 6 Sed o fafdr g
PR IRT fhell Y UPR BT BIg SoR /TR 81 al a8 A DI HW ARRG TR qIad
10.00 Io1 A€ ST AT JHTAdT BIOR ATH URAT HEAT DX AT 3Udb RIATh Hrare!
UHARPT AT H oATs STRAf |

3t f&AT® BN W BTHER d HIEY IIaTad I SN gaT |

AR | TRIEART / —
PRIDR TUSIRIBN],
TR, frer 7udr (fRovo) |
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g 37T HRIDR JUSTADHRI, IR, o7 AvET (fBovo)

e -
ST eferar <dl gt i g== Ry, Fardl 79 9 S0 R d8ell, dediid e, e
Augl (f2ovo) © TR |
ERlL|
31T ST - gy |

TRI—U U9 UAEd ardl, el gad R, § o fafY g9 @R aR |

Sl eferar <dl gt i g== Ry, Fardl 79 9 S0 R d8ell, dediiedl e, e
AUl (fRoW0) = 9 =TTl H 3Mdga—U3 #I UL—US, District Registrar (Birth & Death)-cum-
Chief Medical Officer Mandi §RT 3T 7T U= g JFAURT THOT-UF URId [HAT1 € b IFdbT o170
a1 28—10—1959 &I Mg g ST0 AR d8ell, dedldl axR H B3Il &, UR<] UM YR ard],
dedlel ok ¥ qol T8l © | Wiiiar ool o fafYy amt demaa =, dediel §ekR A gl
FRAET ATEA 2 |

3T 9 STABR & AT ¥ IMH ST B gfod fhar oiar § 6 Sed o fafdr gt
TR IRT el W TR &1 IS IoR /TRl & dl 98 AP B PR IRIG TR 994
10.00 g9 A€ ST AT JHTAdT BIOR ATHY URAT HEAT X A=A 3T RIATh Hriare!
UHARPT AT H oATs STRAfT |

ST AP o DI W BWIER g HIBY JaTeaid A SN g3l |

AR | TRIEART / —
PRIDR TUSIRIBN],
TR, fSrer 7l (f2ovo) |

9 QT Hegd HATEdT fgadrg Sof, g, e Rmer (fRovo)
HheAT AT : 08 / 2024 ARG ARSI : 04—12—2024 AT U : 30—12—2024

SYR T YF o Al gell M, MG gRTeAl, S0 I, Sy—dgdiad g, e R
(fRowo) |

ERIE
STH STl

RIS 37¥elg # 19 go%i] dR Jrei=—u |

oefl SR T g W0 A1 g9l I, Ta g1, S0 FAE, Iu—dsdiie g, [T Rmer
(fBovo) gRT =TI 04—12—2024 BT UAT—UF §H I & A1 9 If&Tad H UK (a1 &
Y—RIST 3Af¥elRg AT y=gTell H Ureil &1 M 5% Y & Sl ol SRS & Sl Tad & |
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il @ WA Pl B g UCaRl Sodl AIgd Bl Woll TAT| YeaNl UedR gd dled 4
urd RUIE & qarfas Ao g=arell § ueff &1 M 9% 47 o <ot € wafe ueft gy uRga fad
MY SRS, R B, MABY DS, UM UM -8 F SN URAR Fdbed, U U= Tl
I IR & AITAR Urfl &7 M $3aR T 8 Sl 98! © | SWIGd a2l @ 3MER W ANl
ATl UeaR g Aed # urefl &1 AW S99 B S¥R I YF O ol [BIT ST arfore B |

3d: TTBR §RT GfAd fhar Sirar © b afe {6l &1 o SIRIad qaeAr w19 goxil ar
Ble ¥ SR g TaRIol &1 d W a7 foRad dR W AT 30—01—2025 BT IURTE 2.00 I9T OB
39 IETAd H IUHT SOR/ TaRTST US R, ITIAT U FHST ST b fosdy off wwafa aafa
DI 9 GHEAT M GOKN IR Dls IoR /ARSI 7 2 TAT AMAGA—UF Bl AFH w0 &A1 SR
T THaRBT BIRIATE! HA § g SITedT |

JTST ARG 30—12—2024 T TR SRR g Higx 3IeTad 9 oI fhar T3 |

AR | FXATEIRT / —
TerId AHTEdl fgda of,
Iy—agdid g, dedial 9 e R (fRovo) |

9 IETad & UH RiE, dRIeN qUsSIfeN, I8,

St Rrrer (RRovo)
<0 YPHEHT : 6,/2025 ARG SRR : 03—01—2025 3Tel GAdTg :© 04—02—2025
ST AT Ul 31 el HAR, Fardl Ta =41, S0 X1, Iu—dediel a_1Ed, fore
e (fRovo) oartear |
ERIE]
SIEAVEGI - gfeard] |

v ——umeAT—u3 19d T goR aR |

ST AT gl 31 e HAR, Fardl g =+, S0 ¥, Iu—dedial ax1Ee, e
e (fRodo) =1 §9 PTG H 307 YF Sidfdd @l M ORI HRA N 3Aed UF 9 &
! f&ar g | uTidiam =1 aided fhar &1 S¥a JF &1 A URaR RER Tdhdl 9 ST7H YA
H Sidfde® § ofd fb AER 16 § RIAM &6 &, Silfd Toid & ol 3fMde fbar § fb ardfedr &
93 BT M IR B H RAF g3 A AR & WU WR Afcdd JF A FAR ol HRA b
aeer fhy S |

3 M Sl Bl 39 ¥A8R NI Jfad fdhar Siran 2 6 Sifcasd g3 @il AR M
Toxil IR el N fdq &1 BN N gHR BT IR I TR & Al 98 AP 04—02—2025 &I
UId: 11.00 d91 AT AT ThTeras BIVIR ITETeld 3MBHR 3T SoR g YAl U B AGAT B
AT THARBT HIAATS! IHA H <l ST |
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ST fedip 09—01—2025 BT BN BEIER T AN 3STad & N fhar a7 |

e | FXATEIRT / —
PRIPBN] TUSTIETHNI,
e, e e (fRovo) |

CHANGE OF NAME

I, Ram Kishan s/o Sh. Balwant Singh, r/o Village Patti, P.O. Rissa, Tehsil Sarkaghat,
District Mandi (H.P.) declare that I have changed my minor daughter's name from Avni Thakur to
Avni Palsra. Please note.

RAM KISHAN

s/o0 Sh. Balwant Singh,

r/o Village Patti, P.O. Rissa,

Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Ram Kishan s/o Sh. Balwant Singh, r/o Village Patti, P.O. Rissa, Tehsil Sarkaghat,
District Mandi (H.P.) declare that I have changed my minor son's name from Tanishk to Tanish
Palsra. Please note.

RAM KISHAN

s/o Sh. Balwant Singh,

r/o Village Patti, P.O. Rissa,

Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Veena w/o Mohan Singh, r/o Ner, Majhamoo, Tehsil Joginder Nagar, District Mandi
(H.P.) have changed my name from Veena to Bina Kumari Thapa.

VEENA
w/o Mohan Singh,

r/o Ner, Majhamoo,
Tehsil Joginder Nagar, District Mandi (H.P.).
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CHANGE OF NAME

I, Reena w/o Sh. Rajesh, r/o VPO Bholar, Tehsil Sarswati Nagar, District Shimla
(H.P.)-171216 declare that I have changed my son's name from Maanva Rana (Previous Name) to
Adharv Rana (New Name) all concerned please may note.

REENA

w/o Sh. Rajesh,

r/o VPO Bholar,

Tehsil Sarswati Nagar, District Shimla (H.P.).

CHANGE OF NAME

I, Anuj Chauhan s/o Sh. Rajender Kumar, r/o Village Jogiban, P.O. Shambhuwala, Tehsil
Nahan, District Sirmaur (H.P.) declare that in my Son's Aadhar Card his name wrongly entered as
Kusharag Chauhan instead of correct name as Kushagra Chauhan. All may please note.

ANUJ CHAUHAN

s/o Sh. Rajender Kumar,

r/o Village Jogiban, P.O. Shambhuwala,
Tehsil Nahan, District Sirmaur (H.P.).

CHANGE OF NAME

I, Mana Dei d/o Late Sh. Surat Ram, Village Jhanjwani, P.O. Kanthli, Tehsil Chirgaon,
District Shimla (H.P.) declare that my name is wrongly mentioned as Mona Devi in my Aadhar
Card therefore it should be changed to Mana Dei in my Aadhar Card.

MANA DEI

d/o Late Sh. Surat Ram,

Village Jhanjwani,

P.O. Kanthli, Tehsil Chirgaon, District Shimla (H.P.).
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CHANGE OF NAME

I, Enayat Bibi w/o Sh. Kasam Beg, r/o Village Jagota, P.O. Haripur, Tehsil & District Solan
(H.P.) have changed my name from Enayat Bibi to Amanat Bibi.

ENAYAT BIBI
w/o Sh. Kasam Beg,

r/o Village Jagota, P.O. Haripur,
Tehsil & District Solan (H.P.).

I, a0 doI o Ay, 2red uael, RMEa—5 g1 giad doIm Jabiierd
goIagi-dh EXTENG U, deRAEC http://rajpatrahimachal.nic.in TR IUY&I § TaH A8 FfUT fdar 51 AT 2|
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